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'~ INTRODUCfION 

I, the Ouiirman, Committee on Public Undertakings having been 
authorised by the Committee to submit the Report on their bebalf, present 
this Fifty-Seventh Report on Action Taken by Government on the'recom-
m~dations contained in the 42nd Report of the Committee on Public 
Undertakings (Seventh Lok Sabha) on Indian Airlines. 

2. The 42nd Report of the Committee on Public Undertakings was 
pr~ented to Lok Sabha on 28 April, 1982. Replies of Government to 
all the recommeftdatiO'!1s -contained in the Report were received on 15 
January, 1983. The Replies of Government were considered by the 
Action Taken Sub-('ommittee of the' Committee on Public Undertakings 
on 16 February, 198~. The Report was finally adopted by the Committee 
on Public Undertakings on 22 February. 1983. 

3. An analysis of the Action Taken by Government Cf.1 therecom-
mendations contained in the 42nd Report of the Committee is given in 
Appendix. 

NEW DELHI; 

February, 1983 
Phalguna-'f,--1904 (SakaY--
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MADHUSUDAN VAIRALE, 
Chairman, 

Committee on Public Undefltokings • 
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CllAPTER I 

REPORT 

The Report c:{ the Committee deals with the action tak!).} by (joveru-
ment on the recommendations ~ontained in the Forty-second Report 
(Seventb Lok Sabba) of the Committee on Public Undertaltings on Indlaa 
Airlines which was presented to Lok Sabha on 28 April, 1982. 

2. Action Taken notes have been received from Government i'3 
respect of all the 30 recommendations contained in the Report. These 
.have bee'.l ~ategorised as follows:-

(i) Recommendaticms/observations that have been accepted by 
Government: 

SI. Nos. 1,2,4,6,7,9,10,13-17,20-23,28 and 29. 

(ii) Recommendations/observations which the Committee do not 
desire to pursue b view of Government's replies: 

Sl. Nos. 8 and 24. 

(iii) Recommendations/observations in respect dI which replies of 
Government have not been accepted by the Committee: 

Sl. Nos. S, 11, 18,25-27 and 30. 

(iv) Recommendations/observations b. respect of which final replies 
of Government are still awaited: 

SI. Nos. 3, 12 and 19. 

The Committee will now deal with the actiOJl taken by Government 
0.1 some of their recommendations. 

A. Uneconomic Rautes 

Retommendatioa, Serial No. S (Para S, Part IIJ 

3. In terms of Section 9 cA the Air Corporations Act, the Indian 
Airlines was required to act on busi'.:1ess principles. It also follows frt>m 
Section 34 of the Act that services otherwise than on commercial consi-
derations rouJd be established or continued only on specific dircctioos ~ 
Government. However, the number of uneconomic routes operated by 
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the AirlineR had bce':J rising. The Committee observed that there was 
ao detailed review of uneconomic routes at the Government level and 
the whole position called for a review for appropriate action. They 
recommended that the servi'~es which could not at all be justified on 
commercial considerations but were desired by Government should be 
covered by directions under Section 34 of the Act. 

4. In their reply, Government have inter alia stated that as recom-
mended by the Committee, review of uneconomic routes is being done. 
They have also instructed the Indian Airli'nes to undertake a detailed' 
review of its uneconomic routes with a view to further rationalisation. 
N~thin!!, has however, been mentiooed in the reply about covering by 
specific directions the services. which could not at all be justified on com-
mercial considerations but were desired by Government u':lder Section 34 
of the Act. 

5. The Committee expect that after the rel'iew of tbe uneconomic 
routes Wldertaken by Government is over, such of the unec:onomic routes 
which are stiU desired by Government but could not be justified on 
commercial considerations should be covered by directions UDder Section 
34 ot1 the Air Corporations Act. 
~ 

B. Law capacity utilisation of aircraft 

Recommendation, SI. No.5 (P8I'B 5, Part U) 
6. The Committee noted that the overall aircraft capacity utilisation 

had come down from 70.5 per cent in 1976-77 to 63.3 per cent in 
] 980-8 t. The duration of deployment also had touched a new law in 
1980-81. aearly there was exc~s capacity not justified by traffic demand. 
Tho Committee recommended that in' fUolure, aircraft acquisition should 
be so phased that there was no undue lag between availability of capacity 
and its utilisation. 

7. In their reply. the Government have stated that in 1980-81. Indian 
Airlines completely phased out the Caravelle aircraft Ir.1d modernised the 
fieet by indu<:tion ot 8 jet aircraft (2 airbuses and 6 Bocings), Acquisition 
of new aircraft is made only after detailed market surveys and evaluation. 
Althougb there was a marginal reduction in utilisation as compared to 
'previous years, this situation does at times arise when 'higher capacity 
aircraft are inducted. The Committee .had. in their observation, noted' 
that even in 1981-82 the overall load factor was only 64 per cent as 
compared to 70 per ce~t in 1978-79. 'The duration df deployment of' 
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aircraft (total hours) had further gone down to 2,381 hours in 1981-82 
as compared to 2,441 hoUTs in 1980-81. 

8. The Committee rei6ente that there sbouId be better deployment of 
aircraft and ovenll aircraft capacity utilisation should be improved. Air--
craft "cqldsition should be so pbllsecl in flit .. , that there is DO uadue III 
between availabiUty oti ca,padty and its utilisation. 

c. C osl and .Earnings of ,carrying Pa:.:\·engers, Cargo and Mail 

Reco~dation, Seri~ No. 11 (Para 11. Part II) 

9. Ttle Committee noted that the profitability on passengers, cargo 8'..ld 
mail tariff was not worked out separately by the Airlines. They saw no 
reason why that could not be done and suggested that in future 01.1 the 
basis of the average cost per tonne kilometre, the cost of carriage should 
be workc:d out separately and compared with the earnings. The Committeo 
recommended that the fare 3':ld freight stfU(:ture should' be so devised as 
to break-even as far as possibh! on each of the three distinct categories, 
viz. passenger.,. cargo and mail and overall generate sufficient internal 
resources to meet to some exttnt capital expenditure. 

10. The Government. in their reply, have stated that the fare and 
freight structure for passengers and mail has been so devised that Indian 
Airlines not only break even but also obtain a return on capital invested. 
Th_e Indiren Airlines is primarily a passenger carrier and does not opera to 
any exclusive freighter services. In order to 'utilise the space available lit 
the cargo-holds at a optiml.Nt1 level, steps are being taken to carry cargo 
to the nlaximum even by offering incentives and discoU'nt on bulk carg() 
carriage. At present, the realisation from cargo is an additionality to the 
total r~venuc of the Corporation. 

11. The Committee are not satisfied with tile reply fumlshed by die 
MiniStry,. TIley reiterate that iu order to have • corred useument lit 
regard to profttabiDty of various operatiODs, tile cost of Clrrlap IhouN 
be worked out separately for tPIIIHnaers. C8I'IO and maD on tile .... of 
tile 8ftI'IIIe cost per toaae kDometer .... and compued with the earning froar 

. each eatepry. 

D. Consllmer satisfaction 

Recounaeadation. 81. No. 13. (Pan 13, P.t m 
12. The Committee had observed that the efficiency of Indian Air-

lines had to be aueslled particularly with reference to the degree of con-
sumer satisfaction that it could give. Their examination had revealed that 
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. there was need for improving quality of service in order to project a better 
image of the airlines. 

] 3. In their reply, the Ministry have stated that the recommendation 
of the Committee is accepted. The Corporation has taken a number of. 
steps to improve the consumer satisfaction by providing convenient flight 
timings, l)etter facilities on the ground and on board the aircraft. 

. 14. 1be Coamlttee note that .. lallve been taken to improve tbe 
consumer satWactioB. Ins&aaees have, however, COllIe to the notice of tbe 
Committee where I ...... of .the passengers have been despatched to places 
other llan their destiDlltions causing lot of Inconvenience to the passen-

• I 

'1ft'!!. The Committee would stress that adequate care shoold be taken while 
lotIding and oft loading the passengers luggage. 

Tlaey also soaest that s~y of fIoeslanen to the pa!isengers should 
be rebdroduced 

E. Utilisation of Flinds hy Dec A for augmentation of Airport Fadfilies 

Recommendation, Sl. No. 16 (para 16. Part II) 

J 5 The Committee urged the n-eed to augmen'. the airport facilities. 
In this connection, they were surprised to note that considerab).:: funds 
placed at the disposal of the Directorate General of Civil Aviation were 
allowed to lapse from y.car to year. 

16, In their reply. the Government have inler alia stated that the 
funds carmarkeJ for he improvement of facilities at airports have he~n 

utili~-.!d fully. 

17. The Committee would like to point oat that 85 mentioned iD 
,.... 27 or their Report, the D.G.C.A. surrendered as. 12 "ores ill 
1979--80. In 1980-81 and 1981-82 allIO as against allocation of RII. 20 
crores 811dRs. 24 crores, the amQunt actollly utilised w. R~, 18 C."rores 
and as. 23.75 crores rnpecti~'~, The Committee hope thllt in f ..... re 
tlae funds placed at tbe disposal of D,C';.C,A. for augmenting airport faci-
lities \\ (mid be fully lItiliseti. 

F. Nfl'd for l,ulependrllt Air Said)' Cell 

RC('ommendation, SL No. 18 (Para 18, Part II) 

I R, The Committ-:c commended the idea of hnv!ng an independent 
Air Safety Cell in Government. They pointed out that as the negligence 
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on the part of both the AjrM:s aod the airport authorities under the 
control of the DGC~iIAAl ¢OIMd result in accidents, any enquiry iBOO 
the accidents and review of safety arrangements could be handled saris--
factorily only by an agency indepelldent of all concerned. 

19. In this conn-:::ction, the Ministry have stated that a Directorate of 
Air Safety already exists in the Directorate General of Civil Aviation, 
which has' aiready been charged with the responsibility of safety arrange-
ments and enquiry into accidents. This Directorate fuocUoll& i.nQepen-
dently of the International Airports Authority of India and the Airlines. 
It is fclt that creatdOll of 8D independent air safety ceh wiU only duplicate 
these functions. 

20. The eo...nIttee Niterate that the present arranaemeats uDder' 
whkh the Diredorate of Air Safety fqactlODS uDder the DGCA,. whilh 
ts responsible for airport facilities at all tbe doInestk airports, c:anuot be 
c:onsidered as satisfactory. The Directorate of Air Safety should there· . 
fore, be plated directly uncler 1'he Minilltry of Civil Aviation. 

G. QlIlllity of Service 

Recommen"Cion Serial No.1! (Para 1!, Part II) 

21. The Committee were of the view that ftight catering should be 
·entrusted to public sector organisation wherever possible. In this con-
nection, .thcy referred to the arrangement at Calcutta airport where only 
about 50 per cent of flight catering wa s entrusted to ITOC· In this. 
connection, the Committee referred to a visit of a Study Group of the 
Commiuc~ .to the flight kitchen opera:ed by a private contractor nearl 
Cal.::ulta airport, which showed that the contractor was ill equipped for 
satisfactory service and the standard of the facili~ies was nowhere near 
that c:' the lTOC. In .the circumstances ,the Committee desired that the 
entire flight catering at Calcutta sbould be entrusted to ITOC. 

22. The Government in their rcp'y havc statcd that whit.: it was 
agreed .that catering contract should as far as possiblc, be entrusted to 
public seelor organisations, it wou!d be proper to uplift supplies from 
more than one caterer at major airportsjba<;e stations both to provide an 
element of competition and also to ensure alternate soun::e of supply during 
labour or other disturbances in a single catering organisation. 
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23. 1be Committee regret to note ttlat aotbing has been said in the 
:reply about the equjpnent aad staadard of the ..auties of the 
.prhate contractor at Cafcutta airport which according to the Committee 
were not such 8/j would make for satisfadory service. The Committee 
tber .. .fore, desire that even if it is decided to uplift some part of supplies 
from any pirvate caterer, it should bl! ensured that tJte standard of faci-
lities ~f and sen-ices provided by the caterer was 'satisfactory anll thero 
'was no cause of any complaint by the passengers. 

H. Setting Ui:' of Consultative Councils 

Recommendation SI. No. 26 (Para 26, Part JI) 

24. The Committee had pointed out. that Indian Airlines being a 
service cll:crprise there had to be a 'constant interaGtiqn with the, users 
to make it continuously responsive to their needs and suggestions. Though 
there was an Advisory Committee constituted in terms of Section 41 
(1) of the Air Corporations Act prior to 1971, the ACl had been amend-
ed to do away with athe Advisory Committee. Even though it was no 
longer a statutory requirement, the Committee felt strongly that there ought 
to be an arrangement for interaction with the passengers. For this 
purpose, the Committee recommended that informal consultative councils 
may be set up at various regions without delay. 

25. TIle Ministry have stated, in ,this regard that the recommendation 
of the Committee had been very o'arcfully considered. Indian Airlines 
already periodically arrnnges interaction with organisation including the 
'Chambers of Commerce particularly a'3 a large perxntage of the Airlines 
clients is constituted by persons who have business/commercial interest. In 
addition, J.ndian Airlines is stated to bc organising an opinion survey. 

26. Tbe Committee are nul !iIlHfified with the replY' of Govem:nent. 
They relter.'e that in order to enable constant interaclion between I .... 
'dian Airlines and its '1!re1'S and to make it contiooously respomive to 
their need!! and su~es!ions, informol conwltative councils should be set 
up at various 1'q!1ons without delay. Such an institufict.':lIlIised 8I1'&nge-
ment i.. according to the Committe:! absolutely nece8.'1ary espci9lly in a 
Mowpoly service enterprise such os the Indian Airlines. 

1. RI'!I'ival Of Air Trallsport Council 

Recommendation Serial No. 27 (Par. 27. Part II) 

27. The Committee observed that the effective functioning of the 
Airlines depends on .the effective coordination among the Airlines, Air 
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India, DGCA" IAAI, DGP&T etc. Although the Air Corporations Act 
contemplated constitution of an Air Transport Council inter alia to bring 
about this coordination, the Council se.t up in 1975 was asked only to 
-study the tariff struc,urc and was wound up in J 962. The \ Committee 
recommended that the Council should be revived and its functions should 
jnclude . effective coordinalion to ensure effec.tive discharge of responsi-
bilities by the ln~ian Airlines and Air India. 

28. In rep:y,th'e Government stated that they have cardully c'tamined 
the recommendation of the Committee regarding the revival of the Air 
Transport Council. The Air Corporations Act, 1953 contemplated the 
constitu!lon of a Council after the formation of the two corporation by 
amalgamating a number of private sector organisations with a view to 
coordinating matter of common interest between the two corporation', and 
the OOCA or the DGP&T, such asoperatioo of scheduled air trans-
port services and the routes and frequencies thereof til:! passenger farcs, 
freight rates including mail rates, etc. A Council was actually set up in 
1955 to go into the question of fares and freight rates· However, in 

COUfS'.! of time, an independent Civil Aviation Ministry ha~ come into 
existence and secn the growth of both the Corporation at a rllpid pace. 
During the last 30 years of the Corporation in existence, coordinaiton of 
matters of common interest between the two Corporation.lO and the other 
allied· agencies like the OaCA and DGP&T has been carried Ollt at the 
level of the Secretary of the Ministry of Civil Aviation which functio~ 

I as effective coordinating agency. In these 'Circumstances. Government 
do not feel· (he need for revival Of Air Transport Council. 

29. The Committee feel that IJIe Ministry otCivii A.tation cannot eft· 
ec:t:M!lyperfOrm the fanctions envisa,:ed for Air Transport Council. They. 
therl!fore. reiterate that as provided Ia the Air Corporatiom Act the Ail' 
Transport Council should be revived. 

J. Board of Directors 

Recommendation SerIal No. 30 (Pan 30, Part In 

30. The Committee, had observed that it was neither conducive to 
the 8utonomv or the Indian Airlines nor did' it make (or an independent 
contro) over· the Airlines to have the Secretary, Ministry of Tourism and 
'Civil Aviation on the Board of the Airlines. The Committee had already 
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expressed themselves against such n practice from time to time and parti~ 
cularly in their 20th Report (1978-79). The Committee was surprised 
that lately the Secretary had been appointed a Director at the Indian 
Airlines. The Committee strongly felt that it should not be continued. 

31. In reply, the Ministry have stated that the experience hitherto has 
been that wilh the Secretary of the Ministry on the Boards Off Indian 
Airlines and Air India, the autonomy of the Corporation has not been 
infringed in any manner. As a matter of fact this has contributed to-
better coordination and awareness of the :plOblems of .the Airlines and 
towards solution of the same. 

32. As pointed out :by the Committee in .their Report, as early as . 
November, 1961 Government had decided that "no Secretary of. a 
Ministry/Depar.tment shall be a Member ,of any ·Board". The Adminis-
trative Reforms Commission had also recommended in their Report on 
Public Sector Undertakings (1967), which Government had accepted, 
that no officer Qf n Ministry should be made Chairman of Public Under-
taking. .. nor should Secretary of Ministry be included in its Board of 
Management. The Estimates Committee and the Committee on Public 
Undertakings have also been constantly ho~ding the view that no officer 
of the Ministry should be made the Chstirman and no Secretary to the 
Governml!nt should be appointed to the Board as a Direc.tor. They have 
given cogent reasons why this should not be done from the point of view 
of ensuring real autonomy of the publioc enterprises as well as objective 
appraisal of the working of thes'! enterprises by the Ministries. 

JJ. The Committee reiterate fhat it 1'1 neither conducive tn theuutonomy 
of the '.'!ldian Airlines nor does it make for an indeperuknt control oyer 
1he AirJ?.,es to have the Secretary of the administratiye Ministry on the 
Board 01 1'he Airlines and th;s pradice should end forthwith. 



CHAPT~R U 

RECOMMENDATIONS THAT HAVE BEEN ACCBPTED BY 
GOVERNMENT 

~ ........ (S. No.1) 

The Indian Airlines Was set up under the Air Corporadons Act, 1953. 
The Airlines was last examined by the Committee on Public Undertak:-
in" (1972-73). The cumulative losses which were of the order of 
Rs. 15.00 'crores as on 31st March, 1974 were wiped out subseqUCDtly. 
The profit of the Airlines went up from Rs. 1.02 crores in 1974-75 tQ 
Rs. 20.74 crore~ ill 1976-~7 on account of several economy zmasuree but 
therealter there was deterioration in profitability and the Airlines again 
went into the red in 1979-80. The marginal profit of Rs. 2.48 Cf01'eS 
earned during 1980-81 was illusory inasmuch as this Was after adjUItiD, 
receipts relating to previous years to the eztent of Ra. 5.78 crorea iIldad-
ing subsidy claims aggregating Rs. 2.35 crores. This subsidy claims hue, 
however, not been accepted by Government and hence these cannot be 
regarded as accrued income. The Committee's examination of the 
Airlines has revealed that of late the number of uneconomic routes operat-
ed by it has increased vastly, the cost of operation has steadily escalated, 
the capacity utilisation bas touched a new low and the quality c:If service 
leaves <omething to be desired. The Committee hope that on the basis 
of this Report steps would be taken .to improVe the worldng of the Air-
lines by bringing about of effective cost control and optimal.utilization of 
aircraft besides satisfactory quality of service. 

(Para 1 ot Part II) 

Reply 01 die GGl'erllllle8t 

The Corporation earned a profit of Rs. 2.48 crores in 1980-81. Tb. 
profits i''lcreased to Rs. 11.54 crores in 1981-82. In the current finaaclal 
year further improvement has been registered. The Indian AirilDell earn-
ed a profit ot Rs. 5.55 crores (approx.) during the lint &eVen mouths i.e. 
April 19R2 to October 1982 as against Rs. 1.76 Cror'eR for corteapondin, 
period of the previoufll year. 

9 
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In airlines operations asaeument of profits and lQBS on the basis of 
individual routes in isolatioo tends to present in erroneous picture. Somo 
routes, although per se are uneconomic generate traffic for other routes 
which would also become uneconomic if this traffic is not generated. 
These uneconomic routes contribute towards making other route •.. ecno-
mic. Further Indian Airlines being a national carrier and a Public Under-
taking has certain social obligations to operate OIl certain routes which arc 
un~omic, and will continue to be uneconomic for sOl11ttime. 

The experience in the recent years has been that on account of factors 
c~pletr.ly beyond the control of the Airlines certain ~onomic ~ 
have been r~nd~red unec~>nomic, In this contex.t the steep rise infBcI 
priCes during the period 1979 to 198] is a pertinent factor. Operati" 
'cests indudlng landing and navigational charges, the cost of aircraft s~ 

, etc. has also registered a steep rise in price and has affected the cost . .,e 
opeorations', 

In tilt. light of the Committee's recommendations Indian Airlines haa 
. iattoduced measures to reduce the variable costs to the extent practicable. 

. ~ . 

Serious at.tion has been liven to .the Committee'. views rfIIll'Cliq 
, capacity utilisation. The passengers load factor has registered an increlse 

from 66.9 in 1980-81 to 68.8 in 1981-82. 
(Ministry of Civil Aviation O.M. No. H.II013!S!82.;.AC 

dated 15-1-1983.) 

aec-....... (St. No.2) 

In terms of Section 9 of the Air Corporarions Act the Airlines is ~­
quired to act ott business principles. It a1ao follows from Section 34 or 
the Act that servi-ces otherwise than on commercial considerations can be 
established oroontinued only specific directions of Government. How-
ever, the number of uneconomic routes operated by the Airlines has been 
rising. During 1980-81. 91 OUt of the total number of 117 routes were 
lmeconomic in that these did not meet the entire operating cost, and the 

,cWlcita oa. taeae routes were of the order of Rs. 34,93 crores. 28 rootell 
di4 .Dot .meet even .the direct operating cost. Only one service (Delhi! 
Lucknow\Patna\Gauhat\!Imphnl) has heen in operation on a speGIfic 
direction !from Government. However, the Committee have been illfonn-

, .. that though the Airlines did Dot want to operate certai .. routes inforeal-
Iy Government· want these .to continue, The Committee are unahle to 
resist a feeling that the Airlines is not being operated strictty itl acconI-
ance with the Act. Tn a situation of under un1isation or capacity it lid, 
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be commercially justified to operate some rout~ on marginal costing basis 
in order to 'atleast recover some part of the overheads, but .there is nO 
Cllse for operating 'any route without recovering even the direct cost except 
fQf a brief period as a promotional venture, unless Government, in public 
interest, direct the Airlines othe.rwlse. At present there is no detailed 
review of uneconomic routes at the Government level, The whole posi-
tion, therefore, calls for a review for appropriate action. The services 
which cannot at all be justified on commercial considerations but are 
desired by Government should be ~overed by directions under Section 34 
of the Act. The directions ~ven by the Government under Section 34 of 
the Act and the effect therl>6'f should be publishei! in the Annual Reports 
of the Airlines in future for information of Parliament and the public. 

(Para 2 of ~art TI) 

Reply of the Gowmment 

Keeping in view the social obligation of a National carrier and ,the 
administrative consideration the Indian AfrHnes has. introduced several 
meesures to rationalise routes and services with the result that wherea. .. 
in 1980-81, 54 routes were uneconomic In 1981-82, the tlgure9 decreased 
to 48 routes. 

As recommended by the Committee, review of uneconomic routes is 
being conducted by Government. Indian Airlines has also been instructed 
to undertake a detailed review of its uneconomic routes with a view to 
further rationalisation. 

The Airlines nre already publishing ,the directions given by Govern-
ment under Section 34 of the Act. As recommended by the Committee 
they win also be Incorporating the effect of such directions In their annual 
reports. 

(Ministries of Civil Aviation O.M. No. H. 11013!5182-AC 
dated 15-1-1983.) 

c .... , ... of ... eo-tttee 

(Please see paragraph S of Otapter I of the Report) 

R~I1IIIteQdatloll (S. No.4) 

The Committee find that ~ OOt of 14 internationsl ~rvicell of'Crllted by 
tbe Airlines are uneconomic. The Committee do not find justification 
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ft;>r operating uneconomic foreign services just to keep the Indian Airlines. 
on the international civil aviation map. This requires to begone into-. 
Further, though international services are .to be operated maintaining parity 
between the national carriers and foreign airlines, there is disparity bet~ 
the Indian Airlines and the Ariana Afghan Airlines unfavourable to the 
former in regard to not only the number of services but also the pusen-
gers carried. Such disparities should be avoided. 

(Para 4 of Part II.) 

The Corporation has examined the matter afresh in the light ot the-
Committee's recommendations and have iJltroduced new marketing stra-
tegies. Two of the fiVe uneconomic services referred in the Committee's 
report became viable in 1981-82. It is anticipated that in 1982-83 the 
position in respect of the other services will also register improvement. 

The bilateral agreement between India and Mghanistan provides for 
equal opportunity in 'respect of frequency and capacity. However, due 
to disturbances in Afghanistan, Indian Airlines had to curtail its services. 

(Ministry of Civil Aviation (O.M. No. H.1101315182-AC 
dated 15-1-1983.) 

Recommendation (S. No.6) 

The Airline~ fleet consistll of Airbus (8), Boeing 737 (19), F-27 (14) 
and HS-748 (8) aircraft. Of these, the latter two are totally uneconomic. 
For everyone hour of operations a loss of Rs. 4395 is incurred on F-27 
and a loss of Rs. 3280 is incurred on HS-748. Except to· the extent these 
turbo prop aircraft are· necessary for operating on certain sectors where 
jets cannot operate,' these should be phased out early. 

(Para 7 of Part II) 

Reply of the Government 

The recommendation of the Committee is accepted and steps are being 
taken to phase out turbo prop aircraft. 

(Ministry of Civil Aviation O.M. No. H.1101315182-AC 
dated 15-1-19113.) 
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itel'OllUllendlltion (S. No.1) 

The Indian Airlines has spent about Rs. 2 crores during 1978-79 on 
ropairing the damages caused by bird hits alone. The Airlines baa sug-
gested several steps to counter the problem of bird menans and some df 
theSe have been implemented. From the point of view of cost and safety 
of operation the prob~em has assumed serious proportions. The Com-
mittee desire that on the basis of periodic review of the position. as pro-
mised to them, effective steps should be taken to minimise, if not altogether 
eliminate, this problem. These should include spray of insecticides and 
strict enforcement of Aircr3/ft rules to keep the airport surroundings free 
from slaughter house'S and garbage disposals. 

(Para 7 of Part m 
Reply of the Government 

Bird strike to aircraft in .a world-wise phenomenon. The Govern-
ment is fully seized of the problem and all efforts are being made to 
reduce/eliminate the hazards to aircraft operations dUe to bird strike 
incidents. ' 

The following committees have been set up at various leve1s:- ' 

). Local Airport Bird Committee. 

2. Airfield Environment Management Committee. 

3. High Level Bird Strike Committee under the Chairmanship of 
Secretary. Ministry of Civil Aviation, 

The following stepslactions arc being taken to reducelminimise the 
instances of bird hit:-

), The grass within the basic strips .of the aerodrome is cut regular-
ly and :It no time it is allowed 10 grow beyond six inches; 

2. The basic strip of the runway is sprayed with insecticldes :ind 
diesel emulsion at least four times in a year; 

3, The fire-crackers and pyre-technics are used to scare away the 
birds; 

4, Shikaries are being deployed for shooting the birds; 

5, The existing morcury vapour lights on the apron areas of the 
aerodrome are being replaced by sodium vapour lights, The 
sodium vapour liglm attract Ie&... number of insects compared 
to the' other lights of equal illumination; 
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6. Bird strike prevention squads havebeoll set up at aerodromes. 
These squads petrol the operational areas and locate the sites 
of bird activity and take· appropriate action to scare tb~ 
away; 

7. Adequate number of inc:inerators have beep provided at ~ 
aerodrome for garbage disposal; 

8. Publicity through posters/stickers; 

9. Maintain environmcntal cleanlincss within a radius (}f 10 to 
J 5 kms. around the airfield on high· priority basis; 

10. Effective measures for disposal ofliqllicl and solid wastes; 

11. Removal of unauthorised slums/eating houses, butcheries etc. 
from the vidnity of the airfie!ds by tllking effective executive 
and lcgisbltive measures as ne<,'Cssary in consultation with the 
Stpte Departments concerned. 

(Ministry of Civil Aviation O.M. No. H.1l913IS/82-AC 
dated 15- t ':'1983). 

Recommendation (S. No.9)· 

The comnmslOn paid by the Airlines to the booking agencies was 
Rs. 10.67 crOTes in '19RO-S1. The Airlines has appointed agents even 
in places where it hll:, its UWll offices. The Committee suggest that the 
agency system may be critically gone into' with a. view to appointing public 
sector concerns like the Air India, l.T.D.C. eliminating the private agents 
as fur as p~siblc excet:it in big cities. 

(Para 9 of Part IT) 

Reply of tbe Govemment 

As recommended by the Committee, the Corporation has critically 
examined .the agen·cy ~ystem keeping in view operational economy, service 
to the clIstomers and productivity of the agents, <The appointment of 
agents prove economical as it results in saving OJ! staff cost, rentals and 
other incidental eXpcoses as well as provides information and service to 
the clients. Indian Airlines also apprises the performance of the agents 
from the point of view of revenue generation). 

'The commission of Rs. 10.67 Cl'ORII paid in 1980-81 igcludea Rs. 4.99 
crores paid to foreign aidiaes in· reepe.ct of bookings made by them on 
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~an Airlincs network. Air India it also an . apnt df. Indian AiFJiDOt. 
~. C?ommittee's recommeDdation of appoiptiDg,I.T.DC. as an agoat .• 
be, duly considered as and when .. J.T.D.C. labliitiaryumely, Itabokl 
Trayels, apPJ;'oachei IDdiau Airlines for locatioo-wiso recognition. 

(Ministry ef Civil Aviation O.M. No. H.ll013t5/82-AC 
dated 15-1-1983) 

Recommendation (S. No. 10) 

The fares were fixed in 1959 ort n uniforn1 basis in ac~'Ordance with 
the recomlllCndations of Air Transpon Council constituted under Sectioa 30 
of tho Air Corporations Ac •. Since then ~eml disk)rtion$ have crCpt:ia; 
Thet'1!~.~!.r!!,:-:t,\lIe .111. dit~rQ:\t ()rA\ff~ent .types of aircraft and seot«8; 
~ ComJUittecf.eel. t.b;,L~the.re ~quld I?t: a (rc~ re:view. to evolve a !¥:iftWt 
fic.t~ri1!~t.r!:l.~!~!:' .. £OLp!!!Y_..ffl.r.~s.~aer. ~ut. ~o. fot baggage, cacgoand 
mail fiavini;l r':&a.rd t() tbc.,various new factors that haveemerge5!) 

. . (P6ra . 'fo ~f Part l~ 

Reply of tile ~ ....... 
1- • 

Government have noted the recommendmion of the Committee on 
PUl!Nic Undertakings and would re\l'iew fare structure at an apprOJ'rinte 
dtne. 

With the gradual phasing out of the turbo-prop aircrafl'lUld' introdUO'" 
tion of more and more jet aircraft on short sectors operated by Indian Air-
UMS', theY are' tiBing the jet taper tor· cakulatlon of passenger far", and 
~ght rates, one fbr ~~tem sector and the other for the rettof India. TI16 
pAs~ger rriUeage taper as· on 15t AUguSt, 198'1 i~ given as under:-
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IU'dIIarJe was first levied in Jue t 981 @ 2S per cent on fare leveli .&IflO 
RI. 350 and 20 per ceDt OIl fareI 0( RI. 350 and above. In January, 19lt • 
25 PQr cent fuel surcharge wu unifonnly levied on all basic fares. TIle 
eJti&ting fuel surcbarge is 32 per cent on the basic fares which was intro-
duced with effect from August, 1.981. 

(Ministry of Civil Aviation O.M. No. H.ll013/5/82-AC 
dated 15-1-1911.) 

Reco~ (S. No. 13) 

Iadian Airlines is a service enterprise. Its efficiency has 110 be asseae4 
particularly with reference ~o the degree of consumer satisfaction that it 
could give. The Committee, therefore, spent considerable time in examiains 
lIle punctuality 0( service, 5afety of service,passenger booking, cateM! 
service elc. Their examination has revealed that there is need for imprev-
ing the quality of service in order to project a better image of the Air-_s. 

(Para 1 3 of Part (I) 

Reply of die Government 

The recommendation IOf the Committee is accepted. The Corporation 
hu taken a number of steps to improvo the consumer satisfaction by pc ... 
viding convenient flight timings, better facilities On the ground and on 
board the aircraft. 

Flight operation!' are being closely monitere~ to improve the pun-
tuality of services. All the delays are review regularly and remedial 
action taken wherever possible. There has been a considerable improvement 
in the On time performance 10£ Indian Airlines service. The on time 
performance was approximately 70 per cent in 1979, 78.S per cent in 
1980 and 80 per cent in 1981. 

In order to improve the safety standards. the· Corporation hll'l 
strengthened and modernised the engineering services. ScientiSc main-
tenance and preventive maintenance practices are being strictly enfon:ed. 
A programme has been formulated to instal sophisticated equipment at aU 
tlte international airports and other airports located in sensitive area" to 
ensure quicker and reliable pre-embarkation checks. 

In order to maintain the flying competence of the operating crew at a 
peak level, they are required to undef'go licence renewal check!!, tecMical 
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and performance refresher courses and instrument ratios checks OIl "'0 
simulator every six months. For .tbis purpose, three simulator kave ~ 
illstaUed at Hyderabad. 

. The Corporation has also placed a purchase order Itor installatiClO Gt 
real time computer which will considerably improve the booking facility. 
Iadian Airlines have also taken steps to improve the catering service Wt 
tfuaatitatively and qualitatively and provide a variety by revisin, tltcir 
menus from time to time. 

(Ministry of Civil Aviation O.M. No. H.1l013/'S/82-AC .. 
dated 15-l.t 913.) 

(Please see paragraph 14 of Chapter I of the Report) 

Reco.nendlldoa (S. No. 14) 

The despatch reliability of the Airlines ranged f$m 69.85 to 18.79 
during the years 1979-8). Unfortunately the Committee did not get a 
realiable inter-firm comparison of performance in this regard. However, 
through there has been some improvement, the Airlines has come in tor 
criticism on account at cancellation and long delays which are often DOt 
reported to the passengers in time. The delays and canceUatfpns are 
partily attributa»le to the Airlines and partly to the airports, theup td 
some ettent these are also caused by the vagaries of weather. There ha~ 
to. be a coordinated effort both by the Airlines and the Director General of 
Civil Aviation/lntcrnational Airport Authority of India, at a fairly hilh 
level to eliminate causes that contribute to cancellations/delays. Wbere 
these are caused by negli!!ence prompt action should be taken against 
persons held responsible in order .to Dot as a deterrent. 

(Para 14 of Part rr.) 

Reply of die GoYen .... 

The recommendation of the Committee has been accepted in entirety 
and steps have been taken to implement them fully. The on time perfor-
mance of Indian Airlines in 1981-82 was 80 per cent. 

(Ministry of Civil Aviation O.M. No. H.1JOI3/5/82-"C 
dated 15-1.1913.' 
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I ',' 

Reco ..... ndation (Serial No. 16) 

, "if delays/cancellations become inevitable, me least that is expected Q( 
the Airlines is to ensure that the passengers are promptly informed so as to 
avOid any inoonvenience to them. However, unreliability of public tele-
phone'system and the inadequacy of private communication facilitiea of 
the Airlines have rendered it difficult, if not impossible. It was only at 
the instance of the Committee that the entire amount of the requir~t. 
of' the communication facilities ~or the Airlines was reviewed with the 
Wireless Adviser and some progress made in providing a network, both for 
air-to..ground and for grand-to-ground communication facilities. The 
<l>mmittee desire that whatever is ~ssib]e in this direction should be done 
witbeUt loss of time. 

(Para 15 of Part II.) 

Reply of the GoTenuaeat 

The recommendation of the Committee has been accepted and is being 
iqap1cmented accordiu.gJy. It may, however, be added that Indian Airlines 
has installed Automatic Telepbone Flight lnfonnation System at major air'" 
port!'.' This system entails pre-recorded flight informafion being given to 
~o/lC dialling thespecitied numbers. ' Indian Airlines have also installed Him .FrQ<lucncy (HF)/Signal' Short Bend (SSB) stations at Bombay, 
Calf:utta, Delhi, Madras, Srinagar, Bangalore, Hyderabad and Gauhati.. 
IJ:l a ~a~ual manner, this facility will be provided to all othehr stcltiona.. 

(Ministry of Civil Aviation O.M. No. H.ll013/5/82-AC 
, dated 15-1-1983) 

RecolDllDendation (S. No. 16) 

During the period 1976-81, there were as many as 15 acciden!s io:-
volving Indian Airlines aircraft. Of these 6 were fatal. In the year 1979 
aJoiJe, there were 2 fatal and 4 non-fatal accidents. The record of the 
Airlines in regard tp accidents compares poorly with that of a number ot 
foreign airlines. Several factors affecting the slWfety of operations of air-
lines in our country were highlighted in the press. These included lack of 
proper visual aids for navigation and landing and slums spre~ near 
airports. Clearly the ailWrts faci1iti~ need to be augmented. In this 
connection it is surprising to note that considerable funds placed at ' the 
disJKlilll of the Dircctorate General of Civil Aviation were allowed tt> 

• 1 .. htlD) year to year. The Committee trust that in future there will be 
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11.0 delay in taking up an implementing schemCi for providing miliimum 
necessary ~acilities in all the airports to ensure safety ot operations. The 
PJQblem pose~ by the spreading slums near dte Bombay airpon should 
a40 .be solved early i~ concert with the State Government. 

(Para 16 of Part 11.) 

Reply of the Government 

lbe facilities at ~be airports including communication, Navigational and 
landing aids are beiDg constantly improved to match the reqWr.meDta at 
laster and sopbiaticated aircraft being operated by the airlines. In tho 
recent past DO accident has occurred due to failure of oommunication faci-
lities lOr navigational and landing aids' and safety services. The funds 
eatmared !for the improvement of facilities at airports have been utilised 
fully. 

Attention of tbe Government of Mairarashtra has been empbatically 
drawn to the serious problem of slums near the Bombay Airplort. The 
Government of Maharashtra has recently agreed to provide 40 acres of land 
for shifting the unauthorised slum-dewellcrs. 

(Ministry of Civil Aviation O.M. No. H.I1013/5/82-AC 
dated 15-1-1983.) 

CODUDeJlts of (be Committee 

(Please see paragraph 17 of Chapter I of the Report) 

Recolllm~ndatioo (S. No. 17) 

Though the. Indian AirUnes stated that there had been no specific cuo 
Of infringement of safety rules and regulations, the Indian Qommereial 
Pilots' Association in their memorandum submitted to the Canmittee 
alleged lack of vigilaDce on the part of botb Indian Airlines and OOCA in 
enforcing safety rules for fiying, maintenance and other usociated require-
ments. The Committee are also disturbed to learn from the press that 
there were overloading of aircraft Mth potential ttJreat to safety of opera· 
tion. In one case (February 1982) 7 passengen were carried in exceiI 
and accommodated in tbe cocpit, gaIJery and even in toilets. The Dire-
ctorate G.eneral Of Civil Aviation is reported to have initiated proc.eodiap 
uDd~r tbe Aircraft Rules. There is clearly need for greater vigilance by 
tho top maDa~t of the airliues and the OOCA to .void recurrence of 
this . pbenoJnenoa. 
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Reply of the Gcn-a 

Indian Airlines has reiterated instructions to all lhe Operation/Co.-
mercia! staff not to violate regulations governing the air safety rules. Direo-

.,., tor General of Civil Aviation ensures compliance of the provisions 0( 
aircraft Act through spot -checks/surprise checks conduc.ted by officen 
nominated for this purpose. 

The incident of over~ading and carriage of excess passengers reported 
to the Committee was investigated and appropriate disciplinary action hu 
been taken against the erring pilo.t and the commercial staff. 

To obviate recurrence of such incidents, the management of dte 
Airlines and the Director General Iof Civil Aviation are exercised great« 
vigilance. 

(Ministry of Civil Aviation O.M. No. H.1l013/S/82-AC 
dated 15-1-1983.) 

Recommendation· (S. No. 20) 

There have been a lot of I;omplaints from passengers that though O.K. 
tickets were issued seats were not available on flights. A typical instance 
came to the notice of the Committee through the press was that 20 
passengers holding confirmed tickets were refused seats and some others 
accommodated out-of-tum in Calcutta-Delhi flight (IC-263) on 2 October, 
1981. Surprisingly, 16 out IOf 20 passengers accommodated out-of-turn 
turned out to be Airlines staff on leave and tbeir dependents. Thus, the 
Airlines staff seem to serve themselves better than serving the public. The 
Committee recommend that in such cases deterrent action should be 
taken. 

(Para 20 of Part ll.) 

Reply 01 the GoWI'DmCDt 

Government fully realises the seriousness of this matter. The recom-
mendations of the Committee has been taken serious note of and Indian 
Airlines bas been instructed to take severe deterrent action in such cases· 

(Ministry of Civil Aviation O.M. No. H.I1013/S/82-AC 
dated 15-1-1983.) 
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R .... =e ...... (So No. 11) 

The pMlengers are put to a lot of incooveoiOJK:c by tbe apDta of lor. 
airliDes issuing O.K. tickets covering the connecting Indian Airlinea .. ., 
without receiving confirmation. The Indian Airlines has made but Il cast 
for €lpening offices abroad in order to bandle passenger bookings. Pendin, 
a 4ecision on this, the Commjttee would suggest that Air India should be. 

, directed ,to handle the bookings for Indian Airlines abroad. 
(Para 21 or Part n.) 

Reply of the Govel'lllDeDt 

Pending a decision for opening Indian Airlines offices abroad, Air 
]nella and /Other internanonal Airlines are already booking tickets on Indian 
Ai,Jjncs. They have been instructed to iSSUe O.K. tickets only after 
confirmation by Indian Airlines. . 

(Ministry of Civil Aviation O.M. No. H.11013/~/82-AC 
dated 15-1-1983.) 

RecoauaeadIItIo (S. No. %2) 

22. In the absence of a real time computer system it appears that the 
passenger bookings cannot be handled' satisfactorily. A propooal foc 
acqtlisition of a computer is pellding with government. The Committee 
l10pe that an early decision will be taken in the matter. Incidentally, the 
Committee suggest that there should be arrangement for ~king round the 
clock atleast in metropolitan cities in selected eity booking offices. 

(Para 22 of Part II) 

Government 'approved the proposal for installation of Real Time Com-
puter System by Indian Airlines on 21 st October, 1982. Indian Airlines 
placed an order for this equipmeD1 in October, 1982. The delivery cI this 
equipment is expected January, 1983. Steps are being taken to instal 
the System in conformity with delivery dates. 

Arrangements exist at Delhi, Calcutta, Madras and Bombay for round-
the-clock bookings. The tickets, however, have to be purchased wallia 
normal booking hours. 

[Ministry of Civil Aviation (O.M. No. H. 1l013ISI82-AC, dated 
15-1-1983)1 
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RecollUllelldafion (5. No. 23) 

" The Quality and the quantity of the foodstuffs served on board arc. not 
satisfactory. The o,mmittee, however, note that after they examined 'the 
Indian Airlines the quantity has been improved. The Committee would 
exp~ct qualitative improvement also.. (Para 23 of Part II). 

Reply of the Govel'lllDeDt 

Indian Airlines have taken steps to im.prove the catering services both 
quantitatively and qualitatively and provide a variety by revising their 
menus from time to time. 

[MInistry of Civil Aviation (O.M. No. H. 110131SISz.:AC 
Dated lS-1-198l)] 

Recommendation (S. No. 28) 

The Committee feel that if ill advantagepus to have the Cftairman of 
the ITDC on the Board of Indian Airlines and Air India notwith~tanding 
the fact that the Director General, T.ourism is associated with these Boards. 

(Para 28 of Part 11). 

Reply 01 the Goftl'lllDeld 

The Director OenerallOf Tourism is a Director on the Boards of Indian 
Airlines and Air India as well as ITDC. Presently, he is also the Otairman 
of I.T.D.C. He thus represcnts !TOe on the Boards of both the Air-
lines. 

[Ministry of Civil Aviation (O.M. No. H. l1013/5/82-AC dated 
15-1-1983»). 

RecGlHlelldldoII (S. No. 19) 

The Committee regret to notice that there was no meaningful review 
of .the performance of the Indian Airlines by the Mlt'listry so far. Hereafter 
there should be performance reviews at the level df Secretary of die 
Ministry onte a quarter. There should also be an independent review 
cl the annuat accounts before the Annual Report is laid before Parliament. 
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There should also be an effective system of monitoring the performance aad 
analysing the data associating the Internal Finance Wing in the Ministry. 

(P,lra 29 jOf Pan II) 

Reply of tile GoftmIaeat 

The recoDlJlleJldation of the Committee is fully accepted and quarterly 
reviews are now being made. The representative of Integrated Finance is 
also associated with tlle reviews. 

[Ministry of Civil Aviation (O.M. No. H. l1013/5/82-ACdated 
IS-I-I''')). 



CHAPTER 1II 

RECOMMENDATIONS WHICH THE COMMITTEE 00. NOT 
DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S 

REPLIES 

ko ........... (8. No. I) .... 

De staff cost bas jumped from Rs. 21.12 crores in 1974-75 to Rs. 
38.ro crores in 1980-81. While it should be en$ured that productivity 
is maintained and improved, it is also necessary to effect economies in 
ceel. ODe such area where tbere seems to be possibility of economy is th. 
~dopment of cabin crew and .the expenditure on outstation stay of 
ta~iD and cockpit crew. In this connection the Committee feel that if 
lie facilities available in the public sector hotels are availed of there should 
be saving. Only when such facilities are not available recourse to private 
bacia should be taken. The C'-Onunittee recommend that this should be 
DIMe obligatory. ~I. ; (Para 8 of Part II) 

It is correct that the staff cost have gone up considerably over a period 
of ~ix years. This increase is due to increase in the staff strength from 
IS,2S0 in 1974-75 to about 18,000 in 1980-81 as well as increase in the 
scale of operations of the Corporation. There were wage revisions in, 197"-75 
a_" 1978-79, and the dearness allowances were also increased. In spite 
01 all this, the staft cost, as a percentage of the total cost, has actually weat 
down from 21.8 per cent in 1974 to 13·3 per cent in 1980-81. 

At. far as the Committee's recommendation regarding tbe stay of flying 
crew in the public sector hotels is concerned, this is being followed by 
Ye Corporation as far as possible. 

[Ministry of Civil Aviation (O.M. No. H. 1l013/5/82-AC dated 
1 S-I-1983]. 

Reco~ (S. No. 24) 

Beside!! efficiency and safety of service it is also necessary to ensure 
oomfort of travel for the passengeTS. In this connection the CoDHfthtee 
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nate that the leg space in Boeing-737 aircraft is Qot adequate in as much 
as the aircraft accommodates 126 passengers with a pitch of 31"/30" 
as against the original specification of 115 passengers with the pitch of 
33"/34". The Committee suggest that, the pos.4iiibiJity of impruving the 
leg space should be exp!orcd. (Para 24 01' Pan II) 

Reply of the Goverameat 

On shon routes, seat pitch of 31"/30" is an internationally accepted 
practice. Increase in the pitch to 33"/34" will redu<;e the economic 
viability of the aircraft which at present will not be advisable to do. 

[Ministry of Civil Aviation O.M. No. H. 11013/5/82-AC dated 
15-1-83J 



CBAP'I'ER IV 

RECOMMENDA nONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (S. No.5) 

The operating ratio (percentage of expenses to revenue) has gone 
up from 84.18 in 1976-77 to 92.80 in 1980-81. The cost of operations 
per Tonne kilometer has increased from Rs. 2.83 to Rs. 4.34. The overall 
aircraft capacity utilisation has come down from 70.5 per cent to 63.3 
per cent. The duration of development of aircraft also has touched a 
new low in 1980-81. Oearly there is excess capacity not justified by 
traffic demand. In future aircraft acquisitipn should be So phased that 
there is no undue lag between availability of capacity and its utilisation. 
Further. scope for economy in operation should be identified to control 
the cost and steps should be taken to au.gment earnings by better market-
ing. (Para 5 of Part II) 

Reply of the Government 

The operating ratio and ("ost of operation per available tonne klmtr. 
Is determined by a number of factors on which the Corporation has practi-
cally no control namely, fuel and oil prices, landing, parking. navigational 
and insurance charges. Interest and fi~ancing charges have a1so registered 
an increase. The relative increase in the above-mentioned CO!its has 
been much higher than the increase in fares and cargo rates. 

Regarding the decrease in the' deployment of aircraft. it is pertinent 
to mention that in t 980-81. Indian Airlines completely phased out the 
Caravelle aircraft and modernised the fteet by induction of 8 jet airctaft 
(2 airbuses and 6 Boeings). Acquisition of new aircraft is made only 
aft. detailed market !lurvey, and evaluation. 'Although tbere was a 
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m31linal reduction m utilisation as compared to previous years, this 
situation does at times arises when higher capacity aircraft are inducted. 

[Ministry of Civil Avia:ion O.M. No. H 1101315!82-AC Dated 
15-1-1983] 

COl8lDentli of the CommlUee 
(Plellse see paragraph 8 of the Chapter 1 of lhe Repon) 

ReceID-.endatioa (8. No. 11) 

The Committee suggeSt that in a develop,ing situation cargo earnings 
should not be viewed merely as incidental to .the operatioo qf passenger 
service and that tariff for carriage of mail should not remain· un-related 
to postal rates. At present the profitability on passengers, car~ and 
mail tariff is not work~d oul separately by the Airlines. The Committee 
s~e no reason why ,this could not be done. They suggest that in future 
on the basis of the average cost per tonne kilometre the cost or carriage 
should ~ worked out separately and compared with the earnings. The 
fare and freight structure lIhould be so devised as to break-even as far as 
possib~e on each of the three distinct categories, viz. passengers, cargo 
and mail and overall generate sufficient internal resources to meet to some 
exlent capital expenditure. (Para 11 of Part II) 

The fare and :freight structure for passengers and mail has been so 
devised that Indian Airlines Dot only break even hut aloo obtain a return 
on capital invested. The Indian Airlines is primarily a pasenger carrier 
and does not operate any exclusive freighter services. In order to utilise 
the space available in the cargo-holds at a optimum, level, steps are being 
taken to carry cargo to the maximum even by offering incentives and! 
discount op bulk cargo carriage. At present, the realisation from cargo 
is an additioaality to the total revenue of the Corporation. 

[Minir.try of Civil Aviation O.M.No. H. II013!5/82-AC Dated 
15-1-19i3] 

Please see paragraph 11 of Chapter I of the Report) 

R~D (s. No. l~ 

The C.oIlllBiUee commend the idea of havimg an independent Air Safety 
Cell in government. As the negligence on the pan of botb the Airlia.,I 



and the airport authorities under the control of tne DGCA/IAAI could 
result in accidents, any enquiry into the accidents and review of safety· 
arrangements could be handled satisfactorily only by an agency independent 
of all concerned. The Committee have been informed that in USA there is 
and independent body, National Transport Safety Board. (Para 18 of Part II) 

Reply of the Gove....-.eDt 

A Directorate of Air Safety already exists in the Directorate General 
of Civil Aviation, which has already been charged with the responsibility 
of safety arrangements and enquiry into accidents. This Directorate func-
tions independently of the International Airports Au.thority of India and 
the Airlines. It is !elt that crcation of an independent air safety cell wi!l 
only duplicat¢ these functions. 

[Ministry of Civil Aviation O.M. No. H. lI013j5/82-AC Dated 
15-1-1983] 

Commeatfl of the Committee 

{Please sec paragraph 20 of Chapter I of the Report) 

ReeollllllelMhltloo (S. No. 25) 

The Committee are of the view that flight catering shol:lld be entrusted 
to public sector organisation wherever possible.ln this connection they 
would refer to the arrangement at Calcutta airport where only about 50 
per cent of flight catering is entrusted to the ITDC. The Committee have 
received an impression that there is some vested interests operating against 
entrus.ting the flight catering entirely to the ITDC. There have been a few 
complaints of quality of ITDC supplies and these complaints have the 
appearance of foul play. The Committee note that one such complaiht 
has already been relfetred to the CDI £or investigation by the ITDC. In 
any case the visit of a Study Group of the Committee to the flight kitchen 
operated by a privafe contractor near Calcutta airport shOwed that the 
contt-actor was ill equipped for satisfactory service and the standard of the 
fncilities was nowhere near that of the ITDC. In the circumstances, the 
Committee desire that the entire' ftight catering at Calcutta should be 
entrusted to ITOe. (Para 25 of Part II) 

Reply of the Goftl'llmeDt 

The recominendatlon of the Committee has been carefully eX8Iilined. 
While it i~ agreed that catering contracts shOuld, as far as possible, be 
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entrusted to public sector organisations, it would be proper to upJ¥1 sup-
plies from more than one caterer at major airports/base stations, both tq 
provide an element of competition and also 10 ensure alternate source of 
supply during labour or other disturbances in a single catering organisa-
tion. ~ 

In Calcutta 50 per cent of the catering has been entrusted to lTOC. ... 

[Ministry of Civil Aviation O.M. No. H. II013/5/R2-AC Dated 
15-1-1983] 

Comments of tile Committee 
(Please see paragraph 23 of Chapter I of the Report) 

R~~n~on (~ No. ~ 

26. Indian Airlines being a service enterprise there has to be a 
constant interaction with the users to make it continuously responsive tQ 
,their needs and suggesrions. Though there was an advisory Committee 
constituted in terms of Section 41 ( 1) of the Air Corporatioits Act prior 
to 1971, the' Act has been amended to do away with the Advisory Com-
mittee. Even though it is no longer a statutory requirement, the Com· 
mittee feel strongly that thcre ought to be an arrangement for interaction 
with the passengers. For this purpose informal consultative council~ may 
be set up at various regions without delay. (Para 26 of Part II) 

Reply of the Govemment 

The recommendation of the Committee has been very carefully consi-
dered. Indian Airlines already periodically arranges interaction with 
organisation including the Chambers of CommerCe particularly as a large 
percentage of the Airlines' Clients is constituted by peOOns who have 
business/commercial interest. In addition, Indian Airlines is organising 
an opinion survey. 

[Ministry' of Civil Avi ... tion O,M. No, H. 11013/5/R2-AC Daled 
]5-1-1983] 

COlllment. 01 the ContmJtiee 
(Please see paragraph 26 of Chapter I of the Report) 

Recomn.endadon (S. No. %7) 

The efficient functioning of the Airlines depend!\ on the effective co-
ordination among the Airlines. Air India, DGCA, IAAI, DO PitT, etc. 
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Although the Air Corporations Act contemplated constitution of nn Air 
Transport Council inter-alia to bring about this coordination, the Council 
which was set up in 1955 was asked only .to study the tariff structure and 
was sound up in 1962. The Committee recommend th_at the Council 
should be --revived an.d its functions shou'd include effective cpordination 
t~ ensure efficient discharge of responsibilities by the Indian Airlines and 
Air India. (Para 27 of Part II) 

Reply of the Govermoent 

Government has carefully examined the recommendation of the Com-
mittee regarding the revival of the Air Transport Council. T1~, Air Cor-
porations Act, 1953 contemplated the constitution of a Council after the 
formation of the two Corporations by amalgamating a number of private 
sector organisations with a view to coordinating matters of common interest 
between the two Corporations and the OGCA or the DGP&T, such 8''; 

operation of scheduled air transport s"tryicC'S and the routes and frequencies 
thereof, the passenger fares, freight rates including mail rates, etc. A 
Council was actually set up in 1955 to go ioto the question o~ fares and 
freight rates. However, in course of time, an independent Civil Aviation 
Ministry has come into existence and seen the growth of both ·the Corpora-
tion" at a rapid pace. During the last 30 years of the Corporations in 
cl(illknce, coordination of matters of common interest between the t~ 
Corporations and the other allied agencies like the DGCA and DGP&T 
has ~en carried out at the level of the Secre1ary of the Ministry of Civil 
Aviation which functions as effective coordinating agency. In these cir-
cumstances. Government do not feel the need -for revival of Air Transport 
Council. 

[Ministry of Civil Aviation O. M. No. H. 1 1013!5!82-AC Dated 
15-1-1983] 

COIDIIIents of. the Com ...... ee 

(Please see paragraph 29 of Chapter T of the Report) 

Recommendation (S. No. 30) 

It is neither conducive to the autonomy of the Indian Airlines nor does 
it make for an independent control over the Airlines to have the Secretary. 
Ministry of Tourism and Civil Aviation on the Board of the Airlines. The 
Committee have clearly expressed themselves against such a practice from 
time to time and particularly in their 20th Report (1978-79). It is sur-
prising that lately the Secretory has been appointed a Director at the 
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Indian Airlines. The Committee strongly feel that it should Dot be conti-
nued. (Para 30 of Part II) 

Reply of the GOVernmeDt 

The experienCe hitherto has been that with the Secretary of the Ministry 
on the Boards of Indian Airlines and Air-India the' autonomy of the Cor-
poration has not been infringed in any manner. As a matter of fact this 
has contributed to better coordination and awareness of the problems of 
the Airlines and towards solution of the same. 

[Ministry of Civil Aviation O.M. No. H. 1l013/S /82-A,C Dated . . 
15-1-1983] 

CoIIUIIeIHs of the Committee 

(Please see paragraph 33 of Chapter I of the Report) 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

Retoaamenclatlon (8. No.3) 

On representation~ from Indian Airlines seeking some rebate against 
C'xcise duty as was given to private operators before nationalisation of 
airlines, Governm~nt cunstituted in 1964 a Civil Aviation Development 
Fund from which subsidy on uneconomic scrvic\.:s was to be paid and 
expcndi.turc on certain airstrips anu ancillary facilities met. The Com-
mittee have been informed thllt as ugainst the excise duty of Rs. 108.00 
crores paid by the Airlines during 1964-8 I, the subsidy paid to it from 
the Fund was only Rs. 11.30 crores for u ,few uneconomic routes upto 
1973-74 whereafter no payment was authorised. The Airlines has lodged 
claims for Rs. 13.12 crores for the period 1974-81. The Committee learn 
that the present thinking is that there is no need for a separate Fund and 
that subsidy as and when nccesary could be paid directly making provision 
for it in the Budget. The Committee, however, feel .that having regard 
to the totality of the objectives of the Fund, it will be advantageous to 
continue it and put it on a statutory basis on the lines of the Shipping 
Development Fund. i'his deserves careful examination. U, however, it 
is decided to abolish the CAD Fund the desirability of amending Section 
34 of the Air Corporation Act to make provision for payment of subsidy 
without regard to the overall working results of the Airlines may 6c con-
sidered in view of the need of the Airlines to generate int~mal resources. 
(Para 3 of Part TI) 

Reply o' tlte Government 

The Government is considering the recommendation of the Committee 
in consultation with the Minis.try of Finance· 

[Ministry of Civil Aviation O.M.No. H. t 1013/5/82-AC Dated 
IS- t -19831 

32 



33 

Reco' .,. •• (S. No. d) 

~ aader the Air Corporatiou Act the tariff suvcture of the 
. Airlines should have prior approval of GOVCI'DIIleJlt, the management 
offers discounts OD fares and freight almost whoUy on its own. Several 
discounted commodity rates and commercial promotional as well as DOD-
commercial discounted fares have thus been offered by the management. 
There are as many' as 17 promotional fares offered by tbe Airlines and these 
involve diSt'.ounts upto a maximum of 50 per cent. Most of thCIIC wcre 
olered after 1974. The Committee have reasons to believe tbat at least 
some of these have eroded the profits of thc Airlines. The Committee 
suggest that discounts should at least be regulated in accordance with 
certain set criteria to be laid down by Government. There should be a 

. periodic review of the operations of those which are justified on 
. commercial grounds to see whether the anticipations. actually materialise. 
This should be done at the Government level. Non-comm~rcial discoun-
ted fares. or freight" shOUld be introduced or continued only OD specific 
directions of Government and there should be a system of subsidising the 
less of revenue suffered by the Airlines on this account. (Part 12 of Part 10· 

The reconunendati.on of the Committee has been DOted. 'The Gov-
ernment is· reviewing the· matter in order to formulate guidelines for hnpie-
mentation by· the Corporation.. . 

[Ministry of Civil Aviation O·M.No. H. ] 1013/5/82-AC Dated 
15-1-1983J 

Recom ... ttion (S. No.1') 

As pointed out earlier, there is n divided responsibility between airports 
and airlines authorities in the matter of ensuring efficiency of service and 
safety of service. According to fhe Airlines. inadequate airport facUity 
was one of the causes for delays in flights. The catering arrangements 
in the airports were also stated to be inadequate. There also appean to be 
lack of coordination in the matter of determining airport layout so as to be 
conducive to efficiency and economy of orcrations. Taking all the.~ factors 
into account the Committee have come to the conclusion that perha~ it 
would be better from the point of view of accountability that the Airlines 
io; allowed to maintain the domestic airports/terminal". Such a practice 
js !lt8te(i to be in vogue in some other countries. lbougb the Ministry seemr. 
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to have some rescrvatleti,_ o.mt.ttee tee! that in the eveat or baDdia& 
over the mainteDIIlCC of ~CI domes* airports/;to,~iPab tbc ~~ std 
of the DGCAIIAAI could. be trp.ns(erre4 to tlle AirUoea and-the ~r 
could cOotinue ro maintain the iotctnationaJ airpot't$ terminals. ~ r. 
ponslbiJitles ot the AirUDes for the mlrlnteJWU;e of tbC liomestic aifportsl 
terminals could be tb6 a.me 3$ those of the IAAI in relation to iIitematioDal 
airports, the DGCA continuing to exercise such functions as are beiog 
exercised in relation to the international airports. This question should. 
therefore, be coosideted seriOusly. (Para 19 of Part II) . 

....., .. die Gonrw .. 

Govemment is. sivina serious CODSldera~ to the teCOIIlIDeIldatoo ()f 
the ConuniUee. View, Qf . OOCA, IAAI and Airlines have been invited 
and are \Ind~t' COIlSiderat:lon. '. , 

[Ministry of Civil Aviation O·M.No. H. 11013/5/S2-AC Pated 
lS-t-i98l] 
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AIHNIIIS 
(VII- Par. 3 orIntroduction) 

ADaI,.e1 fill_OIl lakeD ~lIIDCIIt on the recoDllllendatiOllll COIItallIf'rl il' tf,e 
Fort,..secoad RqIort of'tbe 'ttee OD Public Underfuil,R!o. (Smmth Lok Sebha) 

J. 

n. 

UI. 

IV. 

v. a 

Total Dumber ofrecmmeno:iat1cma madeJ 

R.ec:ommeDliatioDi that have been accepted by GovcrllDlenl (Ii .. 
rCCCIIIIIIIICIIIOllll at S. Not, 1,.,406,',9.10, 13-1" 20-113 28 • 89) 

Percentlp: to total • 

1leeommeDdat10 .. which the CommIttee do DOt desire to pur.ue 111 
Yiew of Ocmrl'DllleDt'. repIf (rU/6 recollJDlelldadOllll atS. NOI. 
8.114) • • • • • • • • • • 

Percellt. to total 

It.ecommeDdtioDi ill raped oIwbk:b ~iu of' GovemIDt'lIt h."e r 01 . 
belli accepted brtbe OOllUDltlleo C,u;fV( 41UI. nd.tlolla at a. NO.1, 
", 18,.,.., aDd SO) ••••••• 

l"erCCDtap to total 

IteeommeDdatlcmlID ~ otwbkb .... l~iel otGovcmmeJll 
are still.waited <"* r~odati_ at S. HOI, I. III, • IS) 

hrccDtIp: to total 
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